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Nathu Lal Mahawar s/o Laté Shree Radha Knshon r/o '182/128 RHB ,
Pratap Nagar, Sanganer, Jaipur, last employed os Semor
Accountant in The ofﬁce of Accountant Generol (A&E) Rops‘rhon
Jaipur . , - : 1 i RER
: .i’App!ieonT BER IR

(ByAdveo’re:ShriS.K.Vyaé) o o

- Versus L

1. Comptroller ond Aud|’ror Generol of Indlo 9! Deen Doydl ?5. Cd
Upadhyaya Marg, New Delhi. - , BERE

i
'

Accountant General (A&E]) Rojos’rhon J0|pur - A
Deputy Accountant Generdl (Admn),,,O/o Accoun’ron’r A
General (A&E) Rajasthan, Jaipur L ‘ 5
4. Senior Account Officer (MCSox'n )'.\O/Q,.}Aceoun‘ronf

General (A&E), Rajasthan, Jaipur o ‘

WM

The oppllcon’r hos filed this. ReVIew Apphco’non ogomsf the:

order/JUdgmenT do’red 31St AugumL 2009 possed |n OA No 463/20p§ :

whereby the OA of ’rhe opplicom Was dlsm|ssed As con be seen ﬁ
M|
of this Tribunal is being »chollenged en! the ground[Thca’lr 'The- v1ew ) | .'

!

taken by this Tribunol is not correct. -




the case of K.Venkateswarlu vs. Nagarjuna Gromeend@'Bd‘nk (1995)f

(6) SLR AP 223 is not oppllcoble in the facts and cwcums’ronces of‘:;;,;: : }

this'case which held that the penalty can be |mposedfon =The bdsisiﬁ B

of admission of guilt in reply to the chdrgeshee‘r whereos this
Tribunal hos not only relied upon the judgment of rhe Andhro

Pradesh High Court in the case of K.Venkateswarlu but hds olso

referred to other judgments one of which was rendered by the

Hon'ble Apex Court inthe case of Swadesh Pal Baliyan vs. Alr Force

Commondind—in—chief, 2005 (r) SLJ 28'5os has been:noriced,_in parg-
/ of the judgment. Further conrenﬁon’roised%riin: tbe, Revi:e::v':v |
Applicoﬁorr is that the Inquiry Officer has récomm%hd@d»qr@ppipg .
of the charges and no inquiry report wosllgiverr To‘rhe‘f.dpblli_.c_drrjj,
Whereos rhis.Tribunol has categorically held ’rh_or'f’rhe ln,quiry ;er‘i_”cer_ ‘

has on the bC]SIS of the categorical odmrssron mode by ’rhe

~applicant that he admits the charges ond ’rhe enqurry moy noT be

proceeded held Thd’r in view of the odm|55|on mode by The-

opplrcon‘r_'dnd the focrs that he has already debosr’redlrhe or.n:oo_rjjl,
in his opinion ’rhere.is no need.to furrher proceed; m rbe moﬁer
Since the Inquiry Officer has not proceeded in The mo’n‘er fur’rher as
such, there was no enquiry repor’r Wthh could hdve been supplred

to the opphcom‘ Further ground taken by The rewevJ/ opphconr |s.

that admission mdde by the opplrconf Was rro’r volunrdry dnd he

1 I '

has been d|scr|mmo’red in The matter of owordrng of pendl’ry vrs d—,

vis Shri Romp Lal Verma. This Tribunal has coregoncolly held rhor ’rhe
" 17 . l i ,‘.‘z.

charges Ieveled against Shir Rdmjl Lal Vermo were dlfferem ds'

"..

against the applicant, as such, it was no’r o cose of drscnmmohon
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in such moﬁers The vrew WhICh we hove Tdken |s |n consononce

SCC (L&S] 735 . . . "

+
cor

men’noned name of dufhon’ry who has given, such ossuron“';‘ whrch

resulted |n’ro odmission of guilty in para -8 of ’rne judgmen’t. L r‘f' S 55,5-

3. Thus from fhe fdc’rs as s’roTed obove‘ it |s evrdenT ThoT The
revrew is sought by the opplrcon’r on The ground Tho’r The udgrnen’r
rendered by this Trrbunol is noT correct, wh|ch conno’r be a ground

for rewewrng the Judgmen’r n focr‘ the opphcon’r wonfs re hedrrng

contained in_ Order 47 Rule 1 CPC and Section Qif)iﬂ,;of,.rhe

Adr'ninis’rro’rive Tribunals A-o’r, ]9'85. It is also equally seﬁled Tho’r while" | |

over its Judgmem‘/dec‘rsron. In case the Judgmen’rﬁ st _wrong., it was

}

open for The review dppllCdnT to chollenge ’rhe some before The

higher forum ond cer’rornly thé power of revrew conno’r be rnvoked
‘ . l :

with the Iow laid down by the Apex CourT rn ’rhe cose of S’rdfe of
v I

West Benool ond O’rhers vs. Kamal SeﬂQUDTO dnd Anofher (2008) 2

4. Thus, for the foregoing r:eosons,";'ifvne";}flbr_e'lé"fe"'.n:’rf;‘:R'e'\/i'e\"/v“

T . . R L T T Tt TS T
Application is wholly misconceived, which |,s,,udc_,c;ordrn‘gl,y.,-drsmrs-sed -
' : o A I DN N S

by circulation. S

(B.L[F&M@Rr) | » S '(MLCHAUHAN)

Admv. Member - o Judl Membe“'
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- of the matter which s noT permrs‘srble in Teﬁrms-.fo;pf}q_v‘j_siopvg4.‘
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“and further this Tribunal has olso held that The appncom hos no’r ' G




